
which have followed each' other in 
quick succession in the Jammu and 
Kashmir State. We must send our 
full sympathy to the young Sadr-e- 
Riljasat, to the Government and to the 
people of that State who are facing 
this crisis, and assure them of all the 
help that we can give them to bring 
about normality and a progressive 
administration which will serve the 
cause of the people of that State.
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 ̂ SitiMtion.

[Shri Jawaharlal Nehru]
As it was Sunday,' shops were gen­

erally closed and there was little ob­
struction to traffic. There were no 
communal incidents of any kind.

So far as is known, there has been 
no trouble in any of the outlying areas.
By the evening the situation had im­
proved considerably. Till last night,
35 arrests had been made.

The Indian Army personnel v/as not 
involved in any way. The situation 
was aealt with by the Jammu and 
Kashmir police ,and militia. One 
party, however, of the Central Re­
serve Police functioned in one place.

Shaikh Abdullah was taken to 
Udhampur where he is lodged in the 
Rest House and every comfort has 
been provided for him-.

It is a matter of deep regret to me 
that Shaikh Abdullah, an old com­
rade of 20 years, should have come 
into conflict with our other comrades 
in Kashmir and that it should have 
been considered necessary by the 
Kashmir Government to place him in 
detention for the time being. I earn­
estly trust that this is a passing phase 
and that the leaders of Kashmir will 
oo-operate together in the service of 
that beautiful nnd unfortunate land.

Last night, Bakshi Ghulam Moham­
mad, the new Prime Minister, broad­
cast a long specch in which he has 
referred to the recent developments 
as well as to-4he policies v̂ hich he and 
his Government intend pursuing. I 
would commend this speech t̂  the 
Members of the House.

I should like to repeat that we have 
considered these recent developments 
in Kashmir as an internal matter with 
whif'h we should interfere as little as 
possible. On the larger issues our 
policy remains what it was and we 
shall stand by the assurances we have 
giv^n.

To the Members of this House, to 
the Press and this country and the 
people generally, I would make an 
earnest appeal to exercise forbearance 
and restraint in regard to these events

PAPERS LAID ON THE TABLE
S t a t e m e n t s  S h o w i n p  A c t io n  T a k e n  b y  

G o v e r n m e n t  o n  A s s u r a n c e s  E t c .

The Minister of Parliamentary Af­
fairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow­
ing statements showing the action 
taken by the Government on various 
assurances, promises and undertakings 
given during the various sessions 
shown against each:

(1) Supplementary Statement No.
II. Third session of the House 
of the People, 1953. [See 
Appendix VII, ' annexure 
No. 1.]

(2) Supplementary Statement No.
III. Second Session of the 
House of the People, 1952. 
[Sec Appendix VII, annexure 
No. 2.J

(3) Supplementary Statement No.
IV. First Session of the 
House of the People, 1932. 
[See Appendix VII, aimexure 
No. 3.]

(4) Supplementary Statement No. 
VIII. Fourth Session of the 
Provisional Parliament, 1951. 
rScc Appendix VII, annexure 
No. 4.]

(5) Supplementary Statement No. 
VII. Third Session (Second 
part) of the Provisional Parlia­
ment, 1951. [See Appetndlx 
VII, annexure No. 5.J

(6) Supplementary Statement No.
V. Second Session of the Pro­
visional Parliament, 1950. 
rSee Appendix VTI, annexure 
No. 6.]
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(7) Supplenientary Statement No. 
VIII. First Session of the 
Provisional Parliament, 1950 
[5ee Appendix VII, annexure 
No. 7.]

POINT OF ORDER
Mr. Depnty-Seakper: I am giving 

my ruling on the point of order. A 
point of ordeî  was raised by Shri 
Frank Anthony on the 5th Augusi. 
1953, after the Question Hour was ' 
over and while the Minister was call­
ed upon to lay papers on the Table, 
relating to the right of Members to 
raise points of order in general and 
in respect- of the application of rule 
291. The previous day, a point was 
raised by Shri Rohini Kumar Chau- 
dbury who said that it was usual to 
raise points after the Question Hour. 
Obviously, it was not a point of order 
and in that context I stated by way of 
reply to Shri Frank Anthony’s point 
that the point of order should relate 
to the business which was actually 
under discussion in the House and the 
words “at any time** in rule 291 should 
not be constrtied to mean to relate 
to any subject though it was not 
actually before the House or coming 
before the House ' immediately. All 
the same, I was prepared to look into 
the matter if Members so desired. 
Subsequently, some Members, includ-, 
Ing Shri Anthony, sent me a notice 
raisi^ a point of privilege in connec-  ̂
tion with this matter. The point of 
order is not a point of privilege and, 
therefore, the notice was inadmissible. 
Nevertheless, I took the opi>ortunity 
of inviting the signatories to a dis­
cussion on this matter on the 6th 
August, 1953 to hear their points of 
view. After hearing the Members and 
going tlirough the various rulings given 
from time to time on this matter, the 
following conclusions emerge:

(1) A point of order is an extra­
ordinary process which, when 
raised, has the effect of sus­
pending the proceedings be­
fore the House. The scope i f 
rule 291 is not unrestricted

but subject to the considera­
tion that any Member has got 
a right to raise a ^  point <>f 
order at any time on a mat­
ter or any business then 
under discussion in the House, 
but h6 should do so there and 
then and not raise it after 
that business is over.

(2) As regards any matter relating 
to the m-aintenance of order 
in the House or regulation of 
business or of its order be­
fore the House, a point of 
order can be raised at any 
time immediately the matter 
arises for consideration whe­
ther any proceedings are go­
ing on then in the House or 
during an interval between 
the termination of one item in 
the agenda and the commence­
ment of another.

A point of order can no doubt be 
formulated by a Member at any time 
with due regard to the above con- 
sidenations. It is the responsibility 
of the Ghair, however, to decide whe­
ther the point so formulated is a point 
of order or not and his decision is 
final.

ANDHRA STATE BILL
The Minister of Hmne Affairs and 

States (Dr. Katju): I beg to move for 
leave to introduce a Bill to provide 
for the formation of the State of 
Andhra, the increasing of the area of 
the State of Mysore and the diminish­
ing of the area of the State of Madras, 
and for matters connected therewith.

Mr. Deputy-Speaker: The question 
is:

“That leave be granted to intrc- 
d*uce a Bill to provide for the for­
mation of the State of Andhra, 
the increasing of the area of th? 
State of Mysore and the diminish­
ing of the area of the State of 
Madras, and for matters connected 
therewith.”

The motion was adopted.
Dr. Katlu: I introduce nhe. Bill .

•Introduced with the recommendation of the President.




